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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

0 	- tzLAppIicatton No 	 of 200 4 
Applicant (s) .... 	 Respondent (s)..Li?? ... 

Advocate for Applicant (s) 	. 	 ............... Advocate for Respondent(s)........................ 
NI 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

1.ORDER iJAT11) 09O62004 

i-ICC d ir.  Rabi N, ehc ra, Lerne 

Counsel for the Applicant and i'Ir.inup K, 

Lose,Leamed Senior Standing Counsel for 

the Union of India (on whom a copy of this 

0 riqinal Application has been served) and 

peised the materials placed on record. 

Apolicant has claimed that he was 

cçjed as Casual Labourer under the 

Telecom D p rtmert of t1 Govt,o I-i: and 



NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

by filing the present Oriinai 

urder section 19 of the A&ninistrative 

Triin1s Act,1985, he has challenged the 

r 

	

	'teps taken by the 	spondents to regularise 

the seiCeS of 455 (out of 1437) Casual 

Labourers,ofl the ground that the Respondents 

Ij'1 not consider his case for regularisation I 
Apart from other grounds,the Advocate for 

Applicant, states that while ignoring 

the case of Applict,the Respodents 

- 

	

	 have enlisted several other ersons(who 

were either never en aged for the required 

:etiod of engaged at a later point of time 
F, = 

than the Applicant as Casual Labourers) for 

regularisatlon.ApliCant has placed on record 

several materials to substantiate his case. 

In the above L2remises,without 

visting any time and without entering into 

the ned.ts of the case,the same is hereby 

5pOSe of at the 	ffljssiofl stage,by askinç 

the Applicant to submit a consolidated 

representation to the Res3odents (by giving 

Iry 11 (leai1s in the prescribed bio-data kmxx 

form of the Department) by end of 

Jtine,2004 and the Respondents are hereby 

aslced to consider the said representation 

c= 
of the Applicant (by entering into an 

4- 
eru±ry to find out as to whether the 

A), )liCant has got any case for reglarisation) 

lab they should do by the end of Septether, 

2004,under intimation to the App1icant 

jitb these obseiations ard 	c3ircctors 

this CA is disosed of,No cost_ 	
4 



Send copies of this order, aloncjwith copies 

of the original Application,to the Respondents and 

free copies of this order be given to learned CoUflS:*1 

for the Applicant and Ir,Anup K.Eose,leamed SSC 

for the Respondents. 

BE rDICIA) 


